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Demand to repeal the order to appoint the central statutory

auditors of public sector banks by the board of directors

SHRI C. RAMACHANDRAIAH {Andhra Pradesh): Sir, | wish to bring to
the notice of the House a matter of urgent public importance. Over a time,
the system of appointment of Central Statutory Auditors and Branch
Statutory Auditors in public sector banks by the Reserve Bank of India has
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